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By order dated 4.7.2008, the Commission had issued show cause notice
to the respondent to explain as to why penalty under Section 142 of the
Electricity Act, 2003 (hereinafter referred to as “the Act”) be not imposed on it for
non-compliance of the directions contained in the Commission’s order dated
4.6.2008 for payment of arrears of Ul charges for the month of June 2008. The

notice was returnable on 31.7.2008.



2. None appeared on behalf of the respondent on the date fixed. On
consideration of the material available on record, by order dated 5.8.2008,
penalty of Rs.1,00,000/- was imposed on the respondent. Further, in exercise of
power under Section 149 of the Act, a further notice was issued to Shri P K
Vaishya, MD of the respondent company to show cause why the penalty
imposed on the respondent, as aforesaid, be not recovered from him. For this

purpose, the matter was fixed for hearing on 12.8.2008.

3. Shri M G Ramachandran, learned counsel for respondent, along with Shri
Vaishya appeared before us on the date fixed. Shri Vaishya expressed apology
for the default of non-appearance on 31.7.2008. He also explained the
circumstances absolving him of the responsibility to pay the penalty of
Rs.1,00,000/- imposed on the respondent. On careful consideration of the
explanation of Shri Vaishya, we discharge him from liability to pay the penalty
levied on the respondent. Accordingly, we direct that the penalty of Rs.1,00,000/-
already imposed by order dated 5.8.2008 shall be deposited by the respondent

latest by 31.8.2008.

4. At the hearing, an undertaking has been given on behalf of the respondent
that the dues payable up to 31.8.2008 in compliance with the Commission’s
order dated 4.6.2008 shall be duly paid. It has been submitted by Shri Vaishya
that the outstanding arrears of Ul charges as on 31.8.2008 shall not be allowed

to exceed the amount of Rs.85 crore, which is payable during the month of



September 2008, in accordance with the said order dated 4.6.2008. It has been
further stated that this amount of arrears outstanding as on 31.8.2008 along with
current Ul dues, if any, will be liquidated by 30.9.2008 and the interest due on the
amount payable shall be settled during the month of October 2008, as directed in
the order dated 4.6.2008. Needless to say that the undertaking given on behalf

of the respondent shall be complied with by all concerned in its letter and spirit.

5. List the matter on 16.9.2008 for further review of status of payment of Ul

charges by the respondent.
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